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ALLOCATION OF TIME FOR
DISPOSAL OF GOVERNMENT
ANDOTHER BUSINESS

THE VICE-CHAIRMAN
(SHRI SATYA PRAKASH MALAVIYA) : |
have to inform Members that the Business
Advisory Committee at its meeting held today,
the 18th August, 1988, allotted time for
Government Legislative and other Business
as follows :—

Business Time Allotted
L Consideration and passing of the Punjab Pre-
emption  (Chandigarh and Delhi Repeal) Bill, 1 hour 4
1988.
Discussion on the 35th and 36th Report of the Union
hours

Public Service Commission.

I. STATUTORY RESOLUTION
SEEKING DISAPPROVAL OF TH3
ROLIGIOUS INSTITUTIONS
(PREVENTION OF MISUSE)
ORDINANCE, 1988 (NO. 3 OF 1988)—
Contd.

IL RELIGIOUS INSTITUTIONS
(PREVENTION OF MISUSE) BILL,
1988—Contd.

THE VICE-CHAIRMAN : (SHRI SATYA
PRAKASH MALAVIYA) : Sardar Jagjit
Singh Aurora.

SARDAR JAGIIT SINGH
AURORA  (Punjab) : Mr.  Vice-
Chairman, Sir, at the outset—
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SARDAR JAGIJIT SINGH AURORA :
Sir, may | carry on ? Sir, at the outset, without
going into the merits and demerits, | wish to
state that | am totally against this bill as it is
bad conceptually and it is a wrong time to
introduce it. Sir, it will serve no useful
purpose. It will do more harm than good and
the minorities will feel more alienated. And
with some justice it will be considered an
interference in the religious practices. Sir, this
bill is an addition to the many black laws that
the Government has already made for Punjab.
This will be as ineffective as others because
you make them for people who are outside
the law. The people who suffer in
consequence, are the people who need your
help, understanding and sympathy. This is
going to hurt them most.

As already declared by the Home
Minister, this Bill will be followed by
another  bill which will deal more
comprehensively on how to keep religion
and politics apart after further discussion and
thought. If so, where is the need to ram
through this bill, half-baked as it is?

Secondly, Sir, the present situation has
been with us for a long time in Punjab,
certainly since 1982, if not before.  There
was a
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time when the Congress Party encouraged
stock-pilling of arms in the Gurdwara
Mehta Chowk. If it is all right to stock-pile
arms in one Gurdwara, people felt, why not
in other gurdwaras.

The Government did  precious little in
1983 to stop the stock-pilling of arms in
the Golden Temple. Instead of this, the
Government let it build up till 1984. It
resulted in an Army assault on the holiest
of the holy places. Since then Punjab
has naver been the same. In April,
1986, the Akali Government in
Punjab was able to get back the control
of the Golden Temple with  hardly any
casualties. While it was in power, it was
able to keep control of it. It was the Central
Government interference in the election of
the President of the SGPC that destabilised
the situation again. After the imposition
of the President's Rule, that situation started
deteriorating. The matters were permitted to
deteriorate during the President's Rule in
1987 and early part of 1988 when
Operation  Black Thunder had to be
launched again.

The next point | have is: Why could not
this bill be brought up when the Parliament
was in session? As usual, to create a fait
accompli, an Ordinance is issued and it is
left to the Parliament to rubber stamp the
Ordinance as a bill which becomes another
Act. No realistic discussion can take place
when the matters are already settled. 1 find
that the Government is always trying
manipulative tactics.

If 1 am not mistaken sufficient legal
authority already exist with the Government
to ensure that illegal arms are not carried or
stockpiled in religious places. The problem lies
not taking timely action. Laws against
sedition are  applicable  everywhere.
Religious places give no particular sanctity,
I do believe,
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however, that there can be no two
opinions that the religious places
must not  be used to
give haven to anti-social and antinational
elements and criminals. For this the laws at
present are sufficiently strong to deal with
them. The clause to which | have the greatest
objection is the use of religious institutions
for the promotion or propagation of any
political activity. This can have very wide
remifications. Logically all religious any
political parties should be disbanded before
a bill of this nature can be introduced.

seeking disapproval

Furthermore, very strict conditions must
be laid down for the socalled secular parties
not to exploit religious sentiments inside or
outside the religious institutions. Above all,
the Government in power must not use its
authority to interfere with the functioning of
religious institutions by covert or devious
means. In this regard, the record of the
Congress Government over the years is
anything but honourable. In 1925, success
against the British in the Gurudawara
movement was a victory for the Indian
Independence It was lauded by the Father of
the Nation himself, who, of course, never
believed that religion and politics can ne
separated. Today unwanted restriction and
interference in the functioning of the Guru-
dawaras is being justified as a secular step or
is being justified as an anti-terrorist step. |
am sorry to say that this is not going to help
matters. Many a time the Congress Party in
the Punjab has tried to put up their own
candidates for the SGPC elections with little
success. Having failed to make inroads, now
a facade of this bill is being created.
Whenever the Government fails to achieve
successful results, recourse to a new bill is
taken to hide its failures and incompetence.
Recently, very strong arm methods have
been used by a group of socalled Youth
Congress (1) members o take over the
Sisganj Gurudawara and an effort to take
over the Bang-asahib Gurudwara. It is
nothing

of the Religious Institutions 262

less than hooliganism. The socalled Panthic
party under a new individual has suddenly
been resurrected which was under suspended
animation after the last leader got the
General Sales Agency of the Air India in the
United Kingdom. Can these shenanigans
create confidence in the minds of a minority
which has been under pressure for the last
several years, which has received no justice,
but much adverse propaganda at the hands of
the State-controlled and State-influenced
media?

For a moment, let us take a look at the
other minorities, the Muslims. Do you
expect the not to discuss the Babari mosque
and the Ram Janam Bhoomi tangle after
their Friday prayers? Who is responsible for
permitting this situation to reach the present
explosive stage? It rests squarely on the
Government's shoulders for not acting
honestly and in time.

In India, all religious institutions also
act as community centres, more so for the
Sikhs because according to us it is Sangat
and Pangat, which means that people stay
back to have langar after all important
functions. In any case, for the Sikh religion,
it is a Miri and Piti tradition and restrictions
on it will be considered interference in the
religion. My worthy friend earlier said that
Miri and Pir i by the Sixth Guru meant that
these were to be kept seprate because Miri
discussions were held in the Akal Takht and
not in the Golden Temple but the other
temple. Akal Takht is also a Gurudwara.
The other point is, that the main aim of the
combination of politics with religion the Sikh
religion, is that politics works, under religious
precepts and standards and that means
cleaner politics. That is what we have not
been able to achieve in India so far. | can
assure you that this bill, as it stands, will
create greater resentment and greater
alienation.

I wonder if enough thought has been
givento the implemetation
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of this Bill. If its implemenation is
unimaginatico, as is likelyto be, it caa cause
untold harasstmin to poor innocent people
involved in the management of the.
Gurudwaras. If militants descend en it
without warning and capture the stage, the,
management dare not object because the
Government has not been able to deal with
the terrorists adequately.  Afterwards, the
police will land up to make an enquiry and
may or may not prosecute the manager
or any other member, depending upon the
police whims and fancies, and what their
fancies are, we already know. 1 maintain
that by bringing forward this bill, the
Government has virtually created a police State
which, for a democratic form of Government,
is  highly objectionable. | wonder if
the Government has even now realised that in
spite of these draconian laws and massive
efforts over a prolonged period, why it has
failed to achieve any,worthwhile results.
Two things stand out. One is the
unimagir native policy of treating the Sikhs
and the Punjab problem a purely law and
order issue. The Government who claims
to stand like a rock, certainly does not
use its grey matter when dealing with
human or humane problems. A
Government  which calls rigidity and
inflexibility as determination is bound to
cause horror and harm rather than find ways
and means of meeting people's aspirations
and winning their confidence. {Time bell
rings). | will take another five minutes
because  these  are important points and
after all, | am the only person who can put
this point of view  across. Secondly,
discrimination in the application of the
same law under similar circumstances on
different people is another factor which has
created a doubt in people’s mind whether
they are being treated fairly. If Bal
Thackray creates communal hatred,
Government does not touch him and justify it
by saying that
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the Government does not want to make him
a hero. Under this bill, if a manager fails to
stop a militant form making some objec-
tionable remark, 1 am sure he will be taken
to Task and put in jail.

Thousands of people were killed in the
November 1984 carnage but none has been
punished so far. The Government has used
every stratagem to see that the culprits are not
brought to book and tried, But when those
people who believe in justice and human
rights got together and produced a
courageous and honest report, they were
dubbed as kangaroo courts. Even .amongst
the Sikhs, some are favoured and
others are given harsher punishment for the
same action, the Punjab Government had very
generously decided to release some Akali
leaders on the Independence Day while
others are still incarcerated though they
were taken into custody for the same
infringement of the law.

You never trirc of making new laws. But
the rule of law has-become a casualty.
Political ~ expediency reigns  supreme.
Human rights and Fundamental Rights are
being trampled under foot with impunity,
It is said that cliches are to poltics what 1
aks are to journalism; the life  force.
No wonder, the politics of manipulation is
the life-blood of this Government, this
may  pay dividend temporarily but it
cannot solve the basic ills of our nation.
You are going to upset and grievously

hurt the common man whohas so
far not  supported ihe separatist
movement nor lost faith in
communal harmony. And this Bill is

supposed to safeguard these things! | would
earnestly urge  the Government  to
withdraw this Bill and not to vitiate the
political and communal atmosphere. Thank
you.

o WHTIT WEWE @1 (TISTgTH)
TIARTEI S{7, HTIHE QTET & w7
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SHRIMATI BIJOYA CHA-
KRAVARTY (Assam) : | stand to support
the spirit of the Bill, but it is difficult for me
to do so without reservations because | have
got some d ubts rcgard ng the actual imple-
mentation of the Bill. On the basis of the
Bill, 1 hope there should be no
victimisation of any sort to any group. As a
matter of fact, | think, we need not bank
upon any Billtoseparatereligion from
politics. Religion has such a deep root in
our social and cultural life and in cur national
culture that a mere legislation cannot uproot
it easily. Nor can we put veligion and politics
into two  water-tight  compartments
overnight.

First of all, we must be goaded by our
political will, then, | think, we may except
some positive results. The party that is in
power must ensure that no action or
decision is based on religion. We have seen
at the time of elections how principles are
sacrificed by political parties and people
become crazy for power.
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If the factors in respect of elections aie
dominated by caste, creed or religion, we
can never separate religion from politics.
There must be a mass upsurge for
bringing about radical changes in our
religious, social and political life. One must
evolve new ethos and sound sense of
values; otherwise it is simply madness to
have change in  our religious and social
life. We know the long struggle between
church and State for dominance in the medi-
eval period. At last State was separated
from politics. In our'country, religion has
become a problem because we have taken it
to the streets. We made religion our enemy.
We use it whenever we need the help of it.
I can cite a number of examples as to how
politics colours our religious vision.
Because of opportunistic politics,
humanitarian  values of religion are
relegated to the background. | hope, Sir,
this Bill would protect religion but will not
pollute the santity of religious institutions.
The Government must be guarded against
the tendency of selfish implementation of
the power given by the Bill. | feel that
political ~parties should have been
consulted before framing such a Bill.

That is why | got some doubts regarding the
structure of this Bill. May | know from the
Minister in this changing situation whether
this Bill is a guarantee to all? May | know
fiom the Minister whether he will assure us
that there shall no mingling of religion with
politics in the near future ? Of course, the,
Bill tries to prevent misuse of reli-" gious
places for political purposes. This is gocd.
But I cannot say that some Mandirs, Masjids
or Gurudwaras have become the vortex of
politics. But what about those persons who
abuse religion to the extent of making its
followers fanatics leading to madness ?

1988

Sir, it is the politicians who pollute
religion. Communalism of any form draws
its strength from politics and its structure
from religion. That is why we have seen in
certain places of the country, communal
violence. | feel this Bill should have been a
comprehensive one. The mover of the Bill
should have tried to have a full discussion
with each and every political party in this
House. It is the practice of the ruling party
to select a particular candidate of a particular
religion where the majority of voters belong
to that religion We have seen it in may places.
Before compaigning for elections we pray
before a Mandir or Masjid when the
religious groups are in majority there. Irt
such a state can there be unity? Can we
think of integrity, in this country ?

Now, | want to say something about
Babri Masjid and Ram Janmabhoomi.
You know that I come from the remotest
corner of the country Assam, where one
day | saw some posters pertaining to
Babri Masjid and the very next day | also
saw some other posters saying "we want
Rem Janmbh-oomi." But those who have
read those posters do not know what
Babri Masjid is and what Rem
Janambhoomi is. It is all because of
politicians these things are happen-ng.

Sir, | sense the failure of the Government
as the Government very hurriedly,
without discussing the pros and cons of
the Bill thbo-' roughly, introduced the Bill
and the manner in which the Bill has been
introduced speaks of the fear of the
Government. | think, this Bill will surely,
one way or the other, give the strength to
the terrorist elements. | do not know what
the result of the Bill will be but I hope
gocd sense will prevail upon all not to
abuse religion in playing the power game
of politices. Thank you



